
CENTRAL.ADMINISTRATr/E JRIBU\AL 

BNGALOFE BENCH 

• -Seconcl. Floor, 
Commercial Cornplcx, 

r 	Indirenagar, 
BPNGALE - 560 03. 

Dated : 
14 MAR 1995 

APPL IG ATI dN NO. 	2025 of 1994.0 

APPL1ANT8: SrI.R.Karunanidhi, 

v/s. 	•• 	• 

1WPCNfl1N1 	 • 

The Divisional Railway Manager,Southern Railway, 
Bangalore and.two others., 

To 

H 
1.0 	Sri.M.Narayanaswarny, Advocate, 

No.844,Upstairs,Fifth BlOck, 
Ràjajinagar,Bangalore-5600l0 

2. 	Smt.M.V.Nirinala,Advocate, 
N6.53, N.S.Iyengar Street, 
Sàshadripürarn,Bangalore-20. 

Cl- 

Subject:-1 Ferwarding cbpie of the:Orders. pssed by the 
Central Administrative Tribunal,Bangalor.e-38. 

---xxx--- 
• 	

• 	Please find enclos#d herwith a copy of the Ordcj/ 

Stay.  crdr/Intc.rim Order, passed by this Tribunal'in the. above: 

mentioned application(s)  on_O1—OI995, 

• 	• 	 • 	•• 

h 	 •. 	• 	• 

/ 	• jj,( DE JY • GISTRPB • 
JUDICIAL BR/40HES 

••*• 	
t• 	 • 



CENTRAL AOPIINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

ORIGINAL APPLICATION No.2025/1994 

PIONDAY, THIS THE 151 DAY or PIARCH, 1995 

SIfU 31511C( P.K. SHYAPSUNDAR .. VICE CHAIRN 

SHRI T.V. RAPNAN 	.. 	PEPIBER (A) 

Sri R. karunanidhi, 
aged about 37 years, 
Tower Wagon Driver, 
(Nob on sick leave), 
0/a Assistant Track Foreman, 
Whitefield, Bengelore. 	 ... 	Applicant 

(By Advocate Shri M.N. Swamy) 

Vs. 

1. The Divisional Railway PIansg.r, 
Southern Railway, Bengalore. 

2, The Divisional Personnel Officer, 
Southern Railway, Bangalors. 

3. The General Pnager, Southern Railway, 
Park Town, Pladras - 600 003. 	 .•. Respondents 

(By Advocate Smt. P.V. Nirmala, 
Standing Counsel for the Railways) 

OR DER 

Shri 3ustic4 P.K. Shyamsundar. Vice Cbairman$ 

After having heard Shri M.N. Swamy for the applicant and 

the learned standing counsel for ft respondents, we think it appropriatt 

to direct the Railway Administration to dispose of the pending 

representations made by the applicant vide Annexurss-A4 and AS said 

to be still pending so that the applicant may become aware of as 

where he stands via—a—via the Railway Administration, 

2, 	The Railway administration is directed to dispose of 

the aforesaid representations at Annexures-A4 and AS within three 

months from the date of receipt of a copy of this order. 



-2- 

3, 	With the above obeervatiorC, this application stands 

disposed or/finally. 

I 

- 	 - - 

( T.V. RAMANAN ) 	 (P.K.SHYAMSUNOAR) 
11Er'BCR (A) 	 VICE CHAIRPN 

, 	. 	
ve 

 

centt at Adm 


